e

766

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

dedesede e ddededkd

INDEX
IN
REJOINDER AFFIDAVIT
On Behalf of
Vipin Nayyar aged around 51 years Son of Shri
Surinder Kumar Nayyar Resident of 108/305 Gali No.
8, Veerbhadra Marg, Rishikesh,  District
Dehradun. .........0Original Applicant

IN
ORIGINAL APPLICATION No. 463 of 2022

IN THE MATTER OF:
Vipin Nayyar e Applicant
Versus
Union of India & Others ..., Respondents
SL.No. Particulars Page No.
1 Index 1-2

2 Rejoinder Affidavit 3-9

I




I Ll A B R R A R TR R RSN RN T RTREIR .,
R o A

767

3 | Annexure P-1 : True copy of the 10-13
letter dated 27.06.2024 issued by
Assistant Engineer Irrigation to
respondent no. 5, along with its true

typed copy.

Filed by

Vipin Nayyar

(Applicant in Person)

108/305 Gali No.8 Veerbhadra Marg

Rishikesh-249201, Uttarakhand

Filed on : 21.04.2025 Mobile No. 8006286662

Email : lamadrestones@gmail.com
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REJOINDER AFFIDAVIT
On Behalf of
Vipin Nayyar aged around 51 years Son of Shri
Surinder Kumar Nayyar Resident of 108/305 Gali No.
8, Veerbhadra  Marg, Rishikesh, District

Dehradun. .........Original Applicant

IN
ORIGINAL APPLICATION No. 463 of 2022

IN THE MATTER OF:

Vipin Nayyar L. Applicant

Versus

......... Respondents
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REJOINDER AFFIDAVIT BY THE ORIGINAL
APPLICANT TO THE SUPPLEMENTARY
AFFIDAVIT FILED BY RESPONDENT NO. 7
RESTAURANT HIDE OUT CAFE ON 18.11.2024

Affidavit of Vipin Nayyar

(Male) aged about 51 years,
son of Shri Surinder Kumar
Nayyar, r/o 108/305 Gali No.8
4+~ Veerbhadra Marg, Rishikesh
District Dehradun.

DEPONENT

I, the deponent above named do hereby solemnly affirm and state

on oath as under .—

Preliminary Submissions

1. That I, the deponent above named is the applicant in the
aforesaid Original Application and as such he is fully

-#onversant with the facts and circumstances of the case,

e competent to swear this Rejoinder Affidavit.
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2. That the instant rejoinder affidavit is being filed in resjaonse
to the supplementary affidavit filed by respondent no. 7
Restaurant Hide Out Café on 18.11.2024 and also to bring
on record certain subsequent facts for proper and effective

adjudication of the matter.

3. That as a counter blast to the present OA, respondent no. 6

and respondent no. 7 in connivance with advocate Kshitij

Gopal Kalra under a criminal conspiracy managed to

institute a completely false and fabricated Rape Case and a

case under POCSO Act against the applicant and he was in

prison at Suddhowala Jail in Dehradun since 24.10.2024 and
due to circumstantial compulsions the applicant could not

appear before the Hon ble Tribunal at various dates and

could not file his reply in time and for that the applicant bow

down before the Hon’ble Tribunal.

4. That respondent no. 6 and respondent no. 7 along with
advocate Kshitij Gopal Kalra are continuously extending
threats to the applicant and his family and have threatened

to make an acid attack on the applicant’s daughter.

5. That the applicant was enlarged on bail after the chargesheet
was filed but the social life of the applicant has been

completely ruined and now he is living under constant threat

his life as well as lives of his family members.
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Para wise Reply to Supplementary Affidavit

6. That contents of para no. 1 require no comments.

7. That the contents of para no. 2 are only denied to the extent

that respondent no. 7 had already adhered to all the requisite

environmental compliances, whereas respondent no. 7 is
still operating the restaurant at a mere 9 meters away from

the edge of the Holy River Ganga against various orders of
the Hon’ble Tribunal.

8. That the contents of para no.3 are wrong and hence denied,
the fact is that the property is situated at a mere 9 meters
away from the edge of the River Ganga and under duress
and pressure the officials from irrigation department have
deliberately measured a particular part of the building from
the edge of the River Ganga just to avoid 30 meters of no
construction zone as per the G.O. No. 1743/V-

2/58(310)14/2016 Dated 14.12.2016 (annexed at page
no0.319 and page no. 320 of the main record). The joint

inspection report dated 04.08.2022 is already annexed at
page no. 54 to no. 60 (at page no. 56) of the main record

clearly showing that the restaurant Hide Out Cafe is being

', mma
o” Se

erated at a mere 9 meters away from the edge of the River

hat the contents of para no. 4 are twisted and manipulated

to mislead the Hon'ble Tribunal and the relevant fact is




772

deliberately supressed that the commercial compounding
map no. CC/0021/21-25 to run a commercial business was
already rejected by Mussoorie Dehradun Development
Authority and the map no. OR/0406/24-25/RE-2 and
sanction letter 04.11.2024 annexed at page no. 696 and
page no. 697 are for residential building and not for running

a commercial business at the edge of the Holy River Ganga.

10. That the contents of para no. 5 are twisted and manipulated

to mislead the Hon'ble Tribunal and the relevant fact is

' deliberately supressed that the said property falls under 30

| meters of eco-sensitive zone of Holy River Ganga.

11.That the contents of para no. 6, 7, 8 and 9 require no

comments.

12.That the contents of para no. 10 are wrong and hence
denied, the Original Application moved by the applicant
raises serious concerns about commercial activities being
done at the edge of the River Ganga in blatant violation of

e T catena of orders of this Hon’ble Tribunal.
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s JI3{hat the Assistant Engineer Irrigation Department
! V.L.SHIK 4 %%

ehradun has clearly mentioned in his letter dated
e 7.06.2024 with reference to the Commercial
" Compounding Map No. CC/0021/21-25 that the property of
| respondent no. 7 is at a mere 9 meters away from the edge

of the Holy River Ganga and subsequently the commercial

©
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compounding map was rejected. True copy of the letter
dated 27.06.2024 issued by Assistant Engineer Irrigation is

annexed hereto as Annexure P-1.

14.That it is most respectfully requested that the Hon’ble
Tribunal may kindly take the present rejoinder affidavit

along with its annexure on record.

VERIFICATION

I, the deponent above named, do hereby swear, affirm and
verify that the contents of paragraph nos. 1, 2, 3,4, 5, 6, 7, 10,
11, 12 and 14 of this affidavit are true to my personal
knowledge in this case; those contents of paragraph nos. 8, 9,
and 13 of this affidavit are based on perusal of records of this
case; those contents of paragraph no’s —-NIL— are based on
legal advice in this case; which all I believe to be true and

that no part of this affidavit is false and nothing material has

JKLA
P A

(DEPONENT)
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I, Vipin Nayyar S/o Shri Surinder Kumar Nayyar
appearing before The Hon’ble National Green Tribunal at New
Delhi as party-in-person do hereby certify that I am the Deponent
above making this Rejoinder Affidavit and I identify myself
through Aadhaar Card No. 4618 0949 9602

Vipin Nayyar
(Party-In-Person)

of April 2025 at about 11:30 AM at Dehradun by the deponent,

who has been identified by self through Aadhaar Card No.4618
0949 9602

I have satisfied myself by examining the deponent that the
deponent has understood the contents of this Rejoinder Affidavit,

which has been read over and explained to him by me.

1025
q. ﬁj ﬁ,\/\pcl nefore me DY
s affidayios =
n”,xJ i LV\ [\Mga‘a& NOTARY

z ‘H _,H

W] O!
at D”"”

'\?p))/s

l\lu arv. D.Dur

Ad\/uudlc‘ &



Iy,
WERw MR-y
QYRS N

Rivrd wvs, dwerga
i,
iLag ] mﬂu-‘gm“
m-mm. iy
=29 /VoAoNo /Ricwodo m—?}l 78 /2004

Rez- o0 A\ ¥, e awe @3, 22/0% Tt PR welrh, RPN TRr ey
AR Wo ©Cr021221-25 AR 7T 1 @ v v g A gt B W

Wh— ¥ iy 5 93t 239/ Hodavo / Riogodo, f2=1iF 27 /05 /2024 |

L L

mﬁwasﬂwﬁiaqa(ﬁaﬂ)mm.mmwwlmﬁﬁm
hmmﬁm/uwmm,Mﬁmmmﬁmam
$mﬁwmmww$mtgﬂaﬁmﬁﬂaﬁmhmmm
ST w5 S walr skE e ¥9 @ amfe o CC/0021/21-25 %Y Hrpfy
égmm@mmarmm&wwammmmmm
W R T D D g A A amvmw @ (o) wenee srdea @ RrlE B o
W W w<hia T B aem ¥ 3@ A gaew frela @ = oy

9% R waRvr wite & wRia 8, o 5 T P A W NS weE i
m%ﬁsmmﬁmmmaﬁa?m:mmmmmm
mﬁ#mﬁﬂm#mmﬂsmwmﬁmwmﬁm
mm*mﬁﬁmﬁMMWImm%mwﬁmgﬁz
%meﬂwﬁaa&@vgp@wﬁﬁahham%wqﬂﬁm%
amwmﬂme}amagqﬁmg—maﬁﬁmﬁ*aa%mwmmm
mwiﬁnwa%m%mﬁom@mﬂmwmﬁﬁmﬁmai&ﬁw
AT R B IRefaa o W PP o 3 e Affa 81 sRw B9 @ el @7
ﬁﬂug@mmwmmmﬁﬂamﬁ%m#mﬁmﬂa
frr smar &1 - ;

0 I THT ST S FAE 3 T ST AP e 3

eI SRIJER] g

w5238 /ai08t0 /Ricmsto feehiriia -
TR sfrard s, Riur @ve, et 3 g i)

e



776

True Typed & Translated Copy

From - Assistant Engineer-First
Sub Division Rishikesh

Irrigation Division, Dehradun

To-  Assistant Engineer

Mussoorie Dehradun Development Authority

Branch Office, Rishikesh

Letter No. 298 / @o3toyo / fom@odo Dated 27.06.2024

Subject: Regarding the distance from the bank and middle of River
Ganga for Map No. CC/0021/21-25 applied by Shri Nitin
Dev, Hide Out Café, 232/04 Ganga Vihar Colony, Rishikesh.

Reference— This office's Letter No. 239 / Fo3foyo / Fo@oeo

Dated 27.05.2024

Sir,

Kindly take note of the above-mentioned letter (attached) in which this
office has issued a letter to Mr. Nitin Dev, Hide Out Cafe, 232/04
Ganga Vihar Colony, Rishikesh in connection with the application
submitted by him seeking distance from the middle of River Ganga.
Distance information was issued from. The applicant informed that an
application has been made before Mussoorie Dehradun Development
Authority for the approval of Compounding Map No. CC/0021/21-25
of his property Hide Out Cafe, for which he requires the distance of
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the said site from the middle of river Ganga. (Attached) Subsequently
after the site inspection, the distance information from the middle was
issued through the above referred letter.

Since the above matter is related to the authority, it is to be brought to
your notice through this letter that the above map location has been
hidden by the Additional Assistant Engineer related to this office.
During the on-site inspection of the Hide Out café by Additional
Assistant Engineer, it was found that on the date of inspection, the said
cafe was found sealed as per the orders of the Sub-Divisional
Magistrate, Rishikesh. The map site of the said property is situated at
some distance from the gate adjacent to Aastha Path towards
Countryside. Considering the place from where river Ganga is flowing
as the flow area of the river, the aerial distance of the subject area from
the bank of river Ganga was found to be 09 meters and the aerial
distance from the middle of river Ganga was found to be 548 meters.
The above map site is situated outside the prohibited zone and the
restricted zone of the flood plain area of river Ganga. The decision
regarding the map of the above-mentioned cafe has to be taken at your
level only in compliance with the relevant government orders and

orders issued by the Hon’ble Court.

Therefore, the above-mentioned matter is sent to you along with the

enclosure for further necessary action. Attachments as above.

Sd/-
Assistant Engineer- First

Irrigation Division, Dehradun
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Letter No. 298 / o3towre / fomogo/Dated

Copy sent to Executive Engineer, Irrigation Division, Dehradun for
information.
Sd/-
Assistant Engineer-First

Irrigation Division, Dehradun
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